BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT PUNE

O.A. No. 3 OF 2015

Between:
Cavellosim Villagers Forum

... Applicant
AND

Village Panchayat of Cavellosim & Ors
... Respondents

OBJECTIONS TO THE JOINT INSPECTION FILED ON BEHALF OF RESPONDENT
NO.4 AND 5

It is most respectfully submitted:

1. That the Applicant filed the present O.A. aggrieved by a project allegedly undertaken

by the 5th Respondent in Sy. No.109/2 at Village Cavellosim.

2 That on 17.03.2017 GCZMA made a submission before the Hon'ble NGT that a team
of Experts, headed by Dr. Antonio Mascarenhas was constituted to undertake study and
recommend the method of restoration and estimate of cost. By an Order dated 17.3.2020
the Hon'ble NGT granted an additional time of two weeks to GCZMA submit the Expert

Committee Report, failing which the Hon'ble NGT directed GCZMA to pay costs of Rs.

10,000/-.

3 That initially the costs for restoration by the Expert Committee/ Goa State

Bodiversity Board was estimated at Rs. 2,57,280/- but thereafter the amount was increased
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to Rs. 6,92,000/-. The 4th Respondent filed an RTI application before GSSB and GCZMA
guestioning the rationale behind the increase in the amount. However, no reply was given

either by GSBB or GCZMA.

4, That by an Order dated 10.11.2017 the Hon'ble NGT directed the 4th and 5th
Respondents to deposit Rs. 6,92,000/- towards restoration. Accordingly the 4th Respondent
deposited Rs. 6,92,000/- and a compliance report has been filed before the Hon'ble NGT.
Hence nothing survives in the matter and it was therefore prayed that the Hon'ble NGT

close / dispose of the case.

5. That on the last date of hearing, 5.10.2020 the learned counsel for GCZMA, made a
submission before the Hon'ble NGT, on instructions from GCZMA, that an amount of

approximately Rs. 20,00,000/- shall be required for restoration.

6. That subsequently 4th and 5th Respondent received a communication via an email
dated 13.10.2020 from GSSB that there would be an urgent inspection taken up on

14.09.2020 and the 4th and 5th Respondents were directed to be present through their

representatives.

7- That the representative of the 4th Respondent submitted a letter to both GSBB and
GCZMA opposing the proposed joint inspection. It was brought to the notice of GCZMA and
GSBB, through their letter dated 13.102.2020 (copy of the letter is being filed for the kind
reference of this Hon'ble Tribunal), that GSSB/GCZMA's action in conducting an inspection

for ascertaining costs for restoration after a lapse of almost three since the date on which
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the entire amount for restoration (i.e. Rs.6,92,000/-) has already been paid is apart from
being unreasonable high handed, arbitrary, unwarranted is in complete violation of
principles of natural justice. Moreover it is surprising that GCZMA arrived at an approximate
figure of Rs.20,00,000/- for restoration and the same was submitted by GCZMA through its
learned Counsel on last date of hearing 5.10.2020 without conducting an inspection or
without there being an Expert Committee Report recommending the increase in

compensation amount.

8. That the representative of 4th Respondent was directed to be present at the site by
GSBB/GCZMA again on 14.102.2020 and the representative was present but he expressed
his serious reservations and objections about the manner in which both GCZMA/GSSB were
arbitrarily conducting themselves with respect to the inspection (copy of the letter is being

filed for the kind reference of this Hon'ble Tribunal) .

It is most respectfully submitted that this Hon'ble NGT may be pleased to
close/dispose O.A. No. 3/2015 in view of the entire amount being paid for restoration by

the 4th Respondent pursuant to the Order of the Hon'ble NGT dated 11.11.2017.

Place: Pune M '
A-

Date: 17/10/2020 Advocate for Resp no 4
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